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payments of retirement benefits to the applicant including his

pension

A1) It is further directed. that he may also be paid

terest upon the amo

in

‘paid within time.
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3. The facts in brief are that at the time cof
superannuation, the applicant was working as a Principal in the
Govetrnment Highersecondary Bovs School Vidavala, G.T. Road
Shahdara, Delhi. BRBefore that, he was working at Sarvodava Bal
Vidvamandir G.T Féad Shahadra It appears tfat there was some
digpute regarding taking over charge and handing over charge
regarding furniture items etgc

3 The applicant further allegeg that he had informed the
authorities that gince ﬁe was to retire from service on 30.6.97,
someone may be detailed to take over charge of the property of

the school Shri §.8 Chauhan, who was working
had been delaving to take over the charge on gome

other.

4 The applicant further allegesg that before he could bhe
relieved from service, he received a letter issued by the Joint
Director {Education) stating therein that the retirement
benefits be not released to the applicant as some disciplinary

proceedings were to be taken against him and, therefore, he was
placed wunder suspension on 29.6.87, i.e., one davy before his
reftirement As such, hig retirement benefitg had been stopped

5 It is also stated that the suspension letter has not
been igsued by the competent authority so it is illegal and void
ab initic and since there 1is a delay on the part of the
respondents to release the retiral bhenefits, so the respondents
he directed to releage the same with interest

) Respondents contegted the 0.2 Tt ig sgtated that there
ig no delay on the part of the respondents It is the applicant
himgelf who had submitted the papers late and, therefore,
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Dhieg Certificate’ to the head of the office at the earlier
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LPC wag isgued from hig earlier school guhiect to the condition

to gubmit the charge of the stores and no dues certificate.
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22.6.97 and this was done due to some digciplinary proceedings
contemplated at  the Headguarter level. Since the enguiry ig
pending;, no order could be issued for release of retiral
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9 Admittedly, a suspension letter wag issued to the
aprplicant on 29.6.97, may be one day before his retirement but
the applicant had been nplaced under sugpension The said
sugpension order has not been revoked till date The applicant
yf<zs not  aware of the stage of the proceedings at which the
disciplinary proceedings are pending Rather, the applicant has

not
10 It ig guite disgraceful that an employee is nlaced under
suspension one day before ig retirement Even the learned

the guspension order has not yvet bheen revoked and the counse
for the vrespondents fairly conceded that a direction mav he
1sgued to the respondents to complete the departmental
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within a reascnable time and he also aqreed that
pplicant is cleared of the departmental enguiry, th
shall be paid to him depending upon the result o

To my view also it ig well gettled that gince the
enquiry 1g pending, so the department ig justified

he retiral henefitg, Moreover, as per law thev had
the provigional pension The only thing which is

he way of release of final pension is the pending

completion of
11 Accordingly,

er.quiry proceedings
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than 6

lete the disciplinary proceedings within a

et

within a reasonable period and in anv case
months from teday. If, thereafter any
the applicant will be at liberty to approach
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